The Uttar Pradesh Gautam Buddha University Act, 2002

Act 9 of 2002

Keyword(s):
Academic Council, Constituent College, Council for Technical Education,
Distance Education, Education Society, Employee, Faculty

Amendments appended: 21 of 2008, 26 of 2013

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




IR I AHENRCT Toic, 6 fora, 2002 15

No. 1703 (2)/XVII-V-1-1 (KA) 24/2002

Dated, Lucknow, September 6, 2002

IN pursuance of the provisions of clause (3) of article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uuar Pradesh
Gaulam Buddha Vishwavidyalaya Adhiniyam, 2002 (Usiar Pradesh Adhiniyam Sankhya 9 of 2002} as
passed by the Littar Pradesh Legislature and assented-to by the Governor on Seplember 5, 2002 :— ‘

THE UTTAR PRADESH GAUTAM BUDDHA UNIVERSITY ACT, 2002
(U.P. Act No. 9 of 2002)
{As passed by the Uttar Pradesh Legislature)
A
BILL

{o establish and incorporate a University sponsored by the New Qkhla Industrial Development Autlority
and the Greater Noida Industrial Development Authority in the State and to provide for matiers
connected therewith or incidental thereto.

IT1S HEREBY enacted in the Fifty-third Year of the Republic of India as follows :—

CHAPTER-]
Preliminary

1. This Act may be called the Uttar Pradesh Gautam Buddha University Short title
Act, 2002, . ' ’

2. (1) In this Acl, unless the context otherwi;e reqﬁires,— - Definitions

LT

(a} *‘Academic Council’’ means the Academic Council of the
University;

(6} ‘‘constituent college’’ means a college or institution
maintained by the University;

(¢c) ““Council for Technical Education’” means the All India
Council for Technical Education established under section 3 of the All
India Council for Technical Education Act, 1987 ;

(d) ‘‘distance education’’ means imparting of education through _
any means of communication such as broadcasting, telecasting, l
correspondence course, seminar, conlact programme or a combination
of ainy 1wo or more such means:;

; f¢) “Education Socivly”™ means th2 Gauiam Buddha Education
Socigty, Lal Bahadur Shastre Bhawan. Uttar Pradesh Secretariar,
Lucknow regisxeréd with the Registrar of Societies, Untar Pradesh under
ihe sacicties R;:gislrauon Act, 1360,

21 emplovee’ means an emples ee appointed by the Eniversiny
and mcludes reachers and olher st of tie University or a constitugi
colleme:
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classes of citizens specified in Schedule | of the Uttar Pradesh
Public Services (Reservation for Scheduled Castes, Scheduled Tribes
and Other Backward Classes) Act, 1994;

(i) <‘prescribed’’ means prescribed by the Statites;

(k) ~‘principal’” in relation to a constituent college means the head
of the constituent cellege and includes, where there is no principal, the
vice-principal or any other person for the time being appointed 10 act as
principal;

{1} *‘Statutes’” and **Ordinances’™ mean, respectively, the Statutes
and Ordinances of the University; :

{m) “‘teacher” means a Professor. Associate Professor. Assistant

Professor or such other person as may be appointed for imparting

" instruction or conducting research in the University or in a constituent
coliege and includes the principal of a constituent college ;

() ‘‘University’” means the Gautam Buddha University
established under this Act. :

(2) The words and expressions used but not defined in this Act and
_ defined in the Information Technology Act. 2000, shall have the respective
meaning assigned to them in that Act,

CHAPTER-H

" . . The University and its objects
Establishment o 3. (1) The Education Saciety, which has been promoted by the New Okhla
the University Industrial Development Authority and the Greater Noida Industrial Development
Authority, shall have the right to establish the University in accordance with the - *

provisions of this Act.

{2) The Education Society shall, for the purposes of establishing the
University under this Act, fulfil the following conditions, namely :—

{a)} acquire such area of land as the State Government may consider
necessary for the establishment of the University ; i

(b) create a permanent endowment fund, general fund and development
fund for the purposes of this Act;

(c) arrange infrastructure and other facilities necessary for making the
University functional; +

v {d) make the first Statutes and the first Ordinances: and

fe) such other conditions as may be required by the State Government
10 be fulfilled before the establishment of the University. J

(3) Where the State Government is satisfied that the Education Society has
fulfilled the conditions specified in sub-section (2). the State Government shall issuc to
the Education Society a certificate of authorisation for the establishment of the
University,

(1) Oun receipt of the centificate of the authorisation under sub-section (3). the
Education Society shall establish at the headquarters of Distriet Gautam Buddha
Nagar. the University by the name of Gautam Buddha University.
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(5) The Chancellor, the Vice-Chancellor, members of the Board of
Governors, members of the Board of Management and the Academic Council for the
time being holding office as such in the University shall constitute a body corporate by
the name of tne University.

(6} On the establishment of the University under sub-section (4), the land and
other movable and immovable properties acquired, created, armanged or built by the
Education Society for the purposes of the University shall stand transferred 10, and
vest in, the University.

4. The University may have constituent colleges but shall have no power to
admit any other college or institution to the privileges of affiliation.

5. The University shall have the following powers, namely -—

{a) to provide for instructions in al] branches of leaming and to make
provision for research and for the advancement and dissemination of
knowiedge;

{b) 10 institute and confer degrees or other academic distinclions;

{c) to hold examinations for, and to grant and confer degrees or other
academic distinctions to, and on, persons, who— _
(i) have pursued a course of study in the University or in a
constituent college or under a distance education, or

(ii) have carried on research in the University or in a conslituent
college or under a distance education;

{d) to confer honorary degree or other academic distinctions in the
manner aid under conditions laid down in the Statutes;

(e) to institute and award fellowships, scholarships, studeniships,
exhibitions and prizes in accordance with the Statutes;

(/) to demand and receive such fees and charges as may be fixed by the
Statutes or the Ordinances, as the case may be;

(g} to make provisions for the advancement of education in Information
Technology and allied fields;

-(h) to make provisions for extra curricular activities for students and
employees;

(i) to make appointments of officers and employees of the University or
a conslituent college; ,

(i) to receive benefactions, donations and gifts and to acquire, hold.
manage and dispose of any movable or immovable property. including trust
and endowment properties for the purposes of the University or a'constituent
college:

{%) to institute and maintain halls and to recognise places of residence
for students of the University or a constituent college:

{1} 1o supervise and control the residence. and 10 regulate the discipline.
of the students of the Universily or a constituent coilege and 10 make
arrangements for promoting their health:

) to create adniinistrative. ministierial and other necessary posts:

(1) 10 co-operate or collaborate with other Universities in such manner
and for such purposes as the University may determine front time to time:

{v) 1o provide distance educatiom:

No power 1o
afTiliate any
instilution
Powers ol the
University
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The Chancellor

(p} to organise and conduct refresher courses, orientation courses,
waorkshops, seminars and other programmes for teachers, evaluators and other
academic staff;

{q¢) to determine standards of admission to the University or a
constituent college;

( r} 1o lay down conditions of service of all categories of employees of
the University or a constituent college:

(s} to borrow upon the security of the property of the University for the
purposes of the University or a constituent college; and

{1} 1o do ali such other acts or things, whether incidental to the powers
aforesaid or nol, as may be necessary to further the objects of the University.

6. The University shall be open 1o all persons irrespecti;fe of class, creed or
SEX :

Provided that the University shall in each branch of learning Tesérve twenty-
three per cent of the seats for the students belonging to’the Scheduled Castes and
twenty-seven per cent of the seats for the students belonging.to the other backward
classes of citizens : ‘

Provided further that nothing in this section shall be deemed to require the
University or a constituent college to admit in any course of study a larger number of
students than may be determined by the Statutes.

7. Every student of the University, other than a student who pursues a course
of study by distance education, shal! ordinarily reside i in 2 hall under such terms and
conditions as may be prescribed by the Ordinances. '

CHAPTER-III \
Orﬁcers ol' the Umvers:ty
8. The following shall be the.officers.of the Umve‘r_s:ty_‘:u—_

{a) the Chancellor

{b) the Vice- Chancelior

fc) the Pro-Vice-Chancellor;
(d) the Deans of Faculties;
fe} the Registrar;

{7 the Finance Officer; and

(e} such other officers as may be declared by the Statutes to b¥ officers
of the University.

9, {1} The Chief Mimister of Uttar Pradesh shall be Ex-officio Chancellor of

. the University.

{2) The Chancellor shall, by virtue of his office, be the head of the University.

(3) The Chancellor shall have such powers as may be conferred on him by
this Act or the rules made thereunder,

{1} Every proposal for the conferment of an honorary dearee or distinctior
shal be subject to the confirmation of the Cirancellor.

{3 The Chancellor shall. if present, preside at the convocation of the
University held tor conferring degrees and may delegate to any officer of the
Uaiversity such of his powars as he may consider necessary.
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10. (I) The Vice-Chancellor shall be appointed, on such terms and conditions
as may be prescribed, for a term of five years by the Chancellor from a panel of three
persons recommended by the Committee constituted in accorance with the provisions
of sub-section (2).

(2) The Comminee referred to in sub-secrion (1) shall consist of the follo;ving
persons, namely :—

(a) one person nominated by the Chancellor,
(&) Director, Indian Institute of Technology, Kanpur;

(c) Principal Secretary or, as the case may be, the Secretary to the State
Government in the lndustnal Development Department;

(d) Two persons nominated by the Board of Govemors one of whom
shall also be appointed as the convenor of the Committee by the Board of
_ Govemors, and if none of the persons referred to in clauses (a), (b} and (¢)
‘belong to a Scheduled Caste, at least.one of the persons nominated under this
‘clause shall be from the Scheduled.Caste.- .. .. = . .. - _
(3) The Corinittee shall, on'the basis of merit, prepare a panel.of the. names
of three persons suijtable to hold the office of thé Vice-Chancellor and forward the
same to the Chancellor along. with a concise statement showmg the academic
qualifications and other dlsttnctlons of each such person o

(4) The Vice-Chancellor shall be the principal executive and academlc ofﬁcer
of the Unwersny and shall exercise peneral supervision and control over the affairs of
the Umverstty and gwe cffect to the decnsnons of the authormes of thé Umversnty

(5) Where any matter other than the appomtment of a teacher is of urgent
nature requiring immediate action and ‘the same could not be immediately dealt with
by any officer or the authority or. other body, of the University empowered by or under
this Act to deal with it, the Vice-Chancelior may ‘take such action as he may deem fit
and shall forthwith report the action ‘taken by him'to the Chancellor and also to the
officer, authority, or other body who or which in the ordinary course, would have dealt
with the matter : )

Provided that no such action shall be taken by the Vicé—(;hancellor without

the previous approval of the Chancellor, if it would involve a deviation from the

provisions of the Statutes or the Ordinances:

Provided further that if the officer, autht:.\rity; or other body i§ of opinion that
such action ought not to have been taken, it may refer the matter to.the Chancellor who
may either confirm the action taken by the Vice- Chancellor or annul the same or
modify it in such manner, as he thinks fit and thereupon it shall cease 10 have effect
or, as the case may be, take effect in the modified form, so however, that such
annulment or modification shall be without prejudice to the validity of anything
previously done by or under the order of the Vice-Chancellor :

Provided also that any person in the service of the University who is
aggrieved by the action 1aken by the Vice-Chancellor under this sub-section, shall have
the right to appeal against such action to the Board of Management within three
months from the date on which the decision on such action is communicated to him
and thereupon. the Board or Management may confirm. modify or reverse the action
taken by the Vice-Chancellor. '

16) The Vice-Chancellor shall exercise such other powers and perform such
other duties as may be laid down by the Statutes or the Ordinances.

The Vice-
Chancellor

———— e — s e = a e ae



20

TR ST IRV Toie, 6 Ramas, 2002
The Pro-Vice- 11. A Pro-Vice-Chancellor may be appointed by the Vice-Chancellor in such
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manner to exercise such powers and perform such duties as may be prescribed.

12. Deans of faculties shall be appointed by the Vice-Chancellor in such
manner to exercise such powers and perform such duties as may be prescribed.

13. (1) The Registrar shall be appointed by the Chancelor in such manner and
on such terms and conditions as may be prescribed.

(2) All contracts shall be entered into and signed by the Registrar on behalf of
the University.

(3) The Registrar shail have the power to authenticate records on behalf of the
University and shall exercise such other powers and perform such other duties as may
be prescribed or may be required ﬁ'om tlme to time; by the Chancellor or the Vice-
Chancellor.

{4) The Reglstrar shall be responsible for the due custody of the records and
the common seal of the University and shall be bound to place before the Chancellor,
the Vice-Chancellor or any other authority, all such information and decuments as may
be necessary for transaction of their business.

'14. The Finance Officer shal! be appointed by the ChanceNor in such manner
and shall exercise such powers and perform such duties as may be prescribed or may
be required by the Chancellor, the Vice-Chancellor or the Registrar.

15, The manner of appomtment terms and conditions of service and powers
and duties of the other oﬂ" cers of the Umversuy shall be such as may be prescnbed

CHAPTER—[V
" 'Authorities of the University - Cor e
16. The following shall be the authorities of the University, namely :—
(a) The Board of Governors;
(8) The Board of Managemem
¢} The Academic Councﬂ
{d} The Finance Committee; and

(e} such other authormes as may be declared by the Statutes to be the
authorities of the Umversny

17. (1) The Board quovemors shall consist of— Y
{a) the Chancellor, who shall be the Chairperson thereof;
{B) the Vice-Chancellor who shall be the Member-Secretary;

fc) three persons, nominated by the Education Society, of whom one
shall be from the Scheduled Castes and one from the other backward .classes
of citizens.

{d} Secretary to the State Government in the Industrial Development
Department or his nominee not below the rank of Special Secretary to the
State Government; and

fe) two academicians of which one shail be nominated by the Council
for Technical Education and the other by the University Grants Commission.

TN IR
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(2) The Board of Governors shall be the principal governing body of the
: University and shall have the following powers, namely :—

{a) to review decisions of the other authorities of the University if they
are not in conformity with the provisions of this Act, or the Statutes or the
Ordinances;

{b) to approve the budget and annual report of the University;
(¢} to lay down policies to be pursued by the University;

{d) 1o make new or additional Statuwes or amend or repeal the first
Statutes;

(e) to take decision about voluntary winding up of the University; and
() to approve proposals for submission to the State Government.

(3) The Board of Governors shall, form time to time, meet at the intervals not
exceeding six months at such lime and place as the Chancellor thinks fit,

18. {1) The Board of Management shall consist of,—
{a) the Vice-Chancellor; )
(&) a nominee of the Council for Technical Education;

fc} three persons, nominated by the Education Society, of whom one
shall be from the Scheduled Castes and one from the other backward classes
of citizens;

(d) three professors of the University, each from different disciplines,
by rotation on the basis of seniority;

(e} one professor from each faculty who shall be nominated by the
Chancellor; and

{f Secretary to the State Government in the Industrial Development
Department or his nominee not below the rank of Joint Secretary to the State
Government. :

. (2) The Vice-Chancellor shall be the Chairperson‘ of the Board of
Management. : ) :

{3) The Registralr shall be the Secretary of the Board of Management.
G)] The powers and functions of the Board of Management shall be such as
may be prescribed., '
19. (1) The Academic Council shall consist of,—
{aj the Vice-Chancellor, who shal! be the Chairperson;
(b} the Registrar, who shall be the Secretary, and
fc} such other members as may be prescribed.

(2) The Academic Council shall be the principal academic body of the
University and shall, subject to the provisions of this Act, the rules, the Statutes and
the Act. co-ordinate and exercise general supervision over the academic policies of the
University.

20. (1) The Finance Committee shall consist of, —

fa} the Vice-Chancellor, who shall be the Chairperson;
¢h) the Finance Officer:

fc) one officer not below the rank of Special Secretary to the State
Government nominated by the Siate Government: and

fdy such other members as may be prescribed:

The Board of
Managernent

-

The Acndgmic
Council

The Finance
Comuniuee

- RSN e



22 IR VeI SR o, 6 TR, 2002
(2; The Finance Commitize shall be the principal financial body of the
Linrversity te teke care of financial maners and shali, subject 10 the provisions of this
Acio the rules. the Statuies and ihe Ordinances. co-ordinance and ¢xercise zeneral
supervision over the Minanciai matiers of the University.
o Amihaiii 21 The constinnion. pewers and functions of the clher authoriiies of the
TEVCISHN AT 00 SUCH En MY OF Presinioed.
SRICER 22 No Aft or preceeding of any auihority o8 the Universite shall ke imvalig
P it of merelr ow regson of iR oasience of any vacaney or defeci 1 the constitution «.f the
e authority .
Tl
CHAPTER-V
Statures and Ordinances
Sheimte: 23. Subject 10 the provisions of this Act. and the rules. the Siwatutes may
provide for any marter relating to the University and shali, in particular, provide for,—
(a) the procedure for transaction of business of the authoriiies of the
Universiiy and the composition of bodies not specified in this Act:
(b} the operation of the permanent endowment fund, the general fund
and the development fund;
{c) the terms and conditions of appointment of the Vice-Chancellor. the
Registrar and the Finance Officer and their powers and functions:
{d) the mode of recruilment and the conditions of service of the other
officers, teachers and employvees of the Universin:
fe) the procedure for resolution of disputes between the University and
its officers, faculty members, employees and studenis:
(f} creation, abolition or restructuring of depariments and faculties;
7g} the manner of co-operation with other Universities or institutions of
higher learning; -
{#; the procedure for conferment of honorary degrees;
(i} provistons regarding grant of freeships and scholarships:
(i) number of seats in different courses of studies and the procedure of
admission of studenis to such courses including reservation of seats:
fky the fee chargeable from students for various courses of studiess®
7 institution of fellowships, scholarships. studentsiips. freeships,
imedals and prizes:
tmy procecdure for creation and abolition of posts: and
(1) other marers which are to be ar may be prescribead.
Larst Nratiie s o 23 The Bt Statutes shall be made by the Education Society and the Statutes
e

soomade shatl be sabrabited e the Stre Governmant for s approval which may yive
eoanpreat vith or withoar me difcsues

L TRoree Beard o Gonen creomay b the o oo
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26. Subject 10 the provisions of this Act, the rules and the Statutes. the
Ordinances may provide for all or any of the following matlers. namely :—

fa) admission of students to the Universiy and their enroiment ang
corfinuance as such; )

(h) the courses of study w0 be lawg down for ali degrees and other
academic distinctions of the University:

(¢} the award of degrees and ether acadenns disunctions,

{d) the condiions of the award o dcllowships,  scholarships,
studentships. medals and piizes:

fe) the conduct of examinalions and the conditions and mode of
appointment and  duties of examining bdodies. examiners. invigilaters.
tabulators and moderators:

() the fee 10 be charged for admission to the examinations, degrees and
other academic distinctions of the University;

{g) the conditions of residence of the students at the University or a
constituent college:

(k) maintenance of discipline among the students of the University or a
constitueni college:

¢i} all other matiers which by this Act, the rules or the Stalutes, may be
provided for by the Ordinances.

27. (1) The first Ordinances shall be made by the Education Socicty and the
Ordinances so made shall be submined to the State Government for ils approval,
which may within two months from the date of receipt of the first Ordinances, give its
approval with or without modification.

(2) Where the Staie Government fails to 1ake any decision with respect te the
approval of the first Ordinances within the period specified under sub-section (i), il
shall be deemed that the State Government has approved the first Ordinances.

28. The Academic Council may, with the approval of the Board of
Management, make new or additional Ordinances or amend or repeal the Ordinances,
subject to the approval of the State Government. ’

CHAPTER-VI
~Miscellaneous

29. (1) Everv employee shall be appointed under a written contract, which
shall be lodged with the University and a copy of which shall be furnished to the
employee concerned.

(2) Any dispute arising out of the contract between the University and an
employee shall, at the request of the employee, be referred to a tribunal of arbitration
consisting of one member appoinied by the Board of Management, one member
nominaled by the employes concerned and an umpire appointed by the Chancellor,

{3) The decision of the tribunal in such martter shall be final,

(4) The procedure for regulating the work of the tribunal shall be such as may
be preseribed.

30. (1) Anv student or candidate for an examination whose name has been
removed from' the rolls of the University or a constituent college by the orders of the
Vice-Chancellor or the principal or by the resolution of the Academic Coungil. as the
case may be. and who has been debarred from appearing a1 the examination of the
University for more than one ycar. ma. witlun wn dayvs of the date of receipt of such
order or copy ol such resolution. appeal to the Board of Management which may
confirm. modif) or reserse tiie decision of the Vice Chancellor. the Academic Council
or the principal, as the case may he,

Cedueanees

First Ordinances

Power 1o amend
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(2) Any dispute arising out of any disciplinary action taken by the University
against a student shall, at the request of such student. be referred to a tribunal of
arbitration and the provisions of sub-sections {2) o (4) of section 29 shall. muraris
mutandis, apply to a reference made under this sub-section.

31. Every employee or student of the University or of a constituent college
shall, notwithstanding anything contained in this Act. have a right to appeal within
such time as may be prescribed, to the Board of Management against the decision of
any ofticer or authority of the University or of the principal of any such college. as the
case may be, and thercupon the Board of Management may confirnt. modify or reverse
the decision appealed against.

32. The University shall constitute for the bhenefit of its employees such
provident or pension fund and provide such insurance schente as it may deem fit in
such manner and subject to such conditions as may be prescribed.

35. If any question arises as to whether any person has been duly elected or
appointed as, or is entitled to be, a member of any authority or other body of the

- University, the matter shall be referred to the Chancellor whose decision thereon shall

be final.

34. Where any authority of the University ts given power by this Act or the
Statutes to appoint committees, such committecs shall, save as otherwise provided,
consist of any or ail the members of the authority concerned and of such other persons.
if any. as the authority in each case may think fit.

35. Any casual vacancy among the members. other than ex-gfficic members,
of any Authority or body of the University shall be filled in the same manner in which
the member whose vacancy is to be filled up, was chosen, and the person filling the
vacancy shall be a member of such authority or body for the residue of the term for
which the person whose place he fills would have been a member.

36. No suit or other legal proceedings shall lie against any officer or other
employee of the University for anything which is in good faith done ot intended to be
done in pursuance of the provisions of this Act, the Statutes or the Ordinances.

37. Notwithstanding anything contained in any other provisions of this Act
and the Statutes :—

{a} the first Vice-Chancellor shall be appointed by the Chancellor and
the said officer shall hold office for a term of five years ;

(b) the first Registrar and the first Finance Officer shall be appointed by

the Chancellor who shall hold office for a term of three years;
"\-

fe) the first Board of Governors shall consist of not more than eleven
members who shall be nominated by the Chancettor and they shall hoid oftice
{or a term of three years; and

{cl the first Board of Managemen, the first Finance Committee and the
first Academic Council shall be constituted by the Chancellor for 2 term of
three vears,

33. (1) The University shall establish a permanent endowment fuad ot at least
rupees ten crores which may be increased by notification issued in this behalr by the
Swe Government. from time 1o time.
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——————

L)
(2) The University shall have the power 1o invest the permanent endowment

fund in such manner as may be prescribed.

(3) The University may transfer any amount from the general fund or the

development fund 1o the permanent endowment fund,

(1) Any amount cxceeding the minimum amount specified in sub-section (1}
may be withdrawn from the permancnt endowment fund by the University for the
purposes of development of the University.

39. (1) The University shall esiablish a general fund o which the following
amount shall be credited, namely :~—

() all fees which may be charged by the University:
th) all sums received from any other source;
(¢} all contributions made by the Education Society; and

() all contributions made in this behalf by any other person or body
which are not prohibited by any law for the time being in force.

(2) The moneys credited to the general fund shall be applied to meer all the
recurring expenditure of the University.

40. (1) The University shall also establish a developmert fund to which
following moneyvs shall be credited, namely +——

{a} development fees which may be charged from students:

&) all sums received from any cther source for the purposes of the
development of the University;

fc) all contributions made by the Education Society;

(d) all contributions made in this behalf by any other person or bedy
which are not prohibited by any law for the time being in force; and

fe) all incomes received from the permanent endowment fund.

(2) The moneys credited 1o the development fund from time to time shall be
utilised for the development of the University.

41, The funds established under sections 38, 39 and 40 shall, subject 1o
general supervision an control of the Board of Governors, be regulated and maintained
in such manner as may be prescribed.

42, {1) The annual report of the University shall be prepared under the
direction of the Board of Management and shall be submitted to the Board of
Governors for its approval. '

(2} The Beoard of Governors shall consider the annual report in its mecting

and may approve the same with or without modification.

(3) A copy of the annual report duly approved by the Board of Governors
shall be sent 10 the State Government.

43, (1) The annual accoums and balance shect of the Universitn shali Lo
prepared under the direction ol the Board of Management and all moneys woenwyg 1
or received by the University from whatever source and all amonn disbursed or pe

shall be entered m the accounts maintained by the Universiy,

General Tunds

Development tund

Matptenance of
funds

Annuai report
*
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(23 Phe amnual accounts and the balanee sheet of e University sbhall be
dudited by sucl: auditor and at such witervals s inay be preseribed.

(3) A copy ol 1he annual accounts and the badance sheer wgether'with the
audit ieport shudi Fe submitted 1o the Board ol Governors.

(4) The annual accounts. the halance sheet and the audit report shadl be
considered by the Board of Governors at its meeting andd the Board of Governors shall
forward the sarne 1o tie State Government atong with iis observations thereon.

44. A copy ol any receipt. application, notice, order, procegding or resolution
ol any authority or commiltee of the University or other documents in posession of the
University or any eniry in any regisier duly maintained by the University, if certilied by
the Registrar, shall be weceived as prima facie evidence ol such recejpt, applicatos,
nolice, order, procecding. resolution or docwment or the existence of entry in the register
and shall be admitied as evidence of the ma.u{:rs and transaction thercin recorded where
the original thereol would, il produced, have been admissible in evidence.

45. (1} If the Education Socicty proposes its dissolution in accordance with
the law governing its constitution or inco.rporalion. it shail give at least six months
wrilten notice to the Statz Government. -

(2) On receipt ol the notice relurred 1o in sub-section (1), the Siate
Government shall make such arrangements for administration of the University from
the date of dissolulion of Wie T:ducation Society and ungil the kst batch of swdents in
reaular Courses of swdics of e Universily commplete their courscs of swodies in such
manner as may be preseribed by the rules.

46. (1) The expendituzre for administration of te University during the taking
over period of its management under section 45 shall be met oul of the permanent
endowment [und, the general fund or the development fund.

(2) If the funds relerred O in sub-sectiou (1) are not sulficienl 10 meel the
expenditure of the University during the aking over period of its management, such
expendititre may be met by disposing of the properties or assets of the University by
the State Government.

47. The State Government shall bive the following powers also, namely -—

(a) to-issue direction with respect (o any matter required o be done by
the Univergity by or under this Act or the rules, the Statules or the Ordinances
made thepeunder: and

(b) 10 order framing ol Stawuies on any subject. <.

48. (1) Where the State Government is satisfied thal any of the directions
given by it to the University under Lhis Act is not complied witl, or, on receipt of a
complaint with respect to mismanagement of the University il shall require the
University 1o show cause within such Bme as it may deem proper, but which shall not
be less than one month, as to why the University should not be wound up.

(2} If, upon receipt of the reply of the Universily 1o the notice siven under
sub-section (1), the Stue Governupene is satisfied that a prima focie cuse of
mism:anasement or violation of the provikions ot this Acl. the rules, the Stawites, the
Ocditcatees or any directon issoed thereander is made out. it shill arder such ingeiry s

it deems necessiry.
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(3) For thé purposes of an inquiry under sub-section (2}, ithe Stie Government
shall, by notification, appoinl an officer or authoriy as the inguiring aulhority 1o
inquire into and roport upon the allegations of mismanseement. violaton af the
provisions of this Act, the rules. the Stdutes. the Chulinanees or any direchion issued
thereunder,

{4 Where the Sene Government considors iU necessars ar expedicnt to suspend
the Board of Governors or the Board of Management T'or the puposes of an inguiry with
respect to the alfairs of the University, it may, by notlicalion. order the suspeasion of
the Board! of Governors or the Board of Managemenl, as the vise may be, and make such
arrangement lor the administration of the University as il considens necessary il the
conclusion of the inquiry.

(5) Every inguiring authority appointed under sub-section {3} shall, while
performing its tunctions under this Act, have all the powers of a Civil Court trving a
suit and in particular in respect of the fallowing matters, nuunely :—

(a) summoning and enlorcing the ancndance of any wilness and
examining him on oath;

(b) requiring the discovery and production of any document;

{c) requisitioning any public record or copy thercof from any office;
{d) receiving evidence on affidavits;

(e} any other matter which may be prescribed by the rules.

(6) If, upon receipt of the inquiry report. the State Government is satisfied tha
the University has heen mismanaged or has violated any provisions of this Acl, Lhe
ruies, the Stawltes, the Ordinances or @ny direction issucd thercunder it may. by
notification, order winding up of the University.

(7) While issning a notification under sub-section (G) the State Government
shall make further arrangements for the administration of Uie affairs of the University,
till current courses of study are over. '

(8) During the period of tnanagement of the Unsiversity under sub-section (7),
the State Governmenl may ulilise the permanent endowinent Jund, the geneml fund or
the development fund for the purposes of the management of the affairs of the
University. If the funds of the University are not sufficient to meet the requisite
expenditure of the Universily, the State Government may dispose of the assets or
properties of the University lo meet the said expenses.

(9} Every notification under sub-scction (6} shall be Iaid before both Houses of
*

the State Legislalure.

49. The State Government may, by notification, make rules for carrying out
the provisions of this Act.

50. (1) If any difficulty arises in giving effect 10 the provisions of this Act, the
State Government may, by a notified order, make such provisions, not inconsistent
with the provisions of this Act, as appear t it lo be necessary or expedient for
removing Wie difliculty ;

Provided thal no order under sub-section (1) skall be nuide alier the expiration
of a period of tiree vears [vom the commencement of dits A,

Power to make
rules

Removal of
difficulties
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(2) Every order inade under sub-section (1) shall, as soon as may be aller it is
madz, be lnid before both the Houses of the Stae Legislature mud the provisions ol sub-
sgvtion (1) of sction 23-A ol the Unar Pradesh General Chiuses Act, 1904 shall apply
as they apply In respect ol roles made by the Siate Government under any Utar Pradesh
At

By order,
AB. SHUKLA,

Pramukh Sachiv.

STATEMENT OI CBIT:CTS AND REASONS

Keeping in view she present day Internation Scenario in Science, Informadon Technology,
Internationa! Law, Buddhist studies and subjects related o weaker section of the Sociely, establishment of a
uni-versily which shall provide for instruction in all such branches of learning and to make a provision for
research and dissemination of knowledae, has become necessary. It is proposed to create a center of
excellence, which will provide for higher level leaming facilities and ensurc facilities for research and
advancement in those ficlds. Gautam Budh Nagar with various infrastruciural facilities of the highest order
was found 10 be most suilable place for opening of such a university in the name of Gautam Budh
Vishvavidyalaya. Since It was not possible for the State Government with its limited Financial
resources 1o establish such a university, it was decided o establish the same sponsored by Gautam Budh
Ecucation Socicty duly regisiered vnder theSociely Registration Act 1860. The said Society shall be
promoted by the New Okhala Industrial Development Autherity and Grealer New Okhala Industrial
Development Authority lor purposes of creating the required necessary infrasiructure for this wniversity.

The Utar Pradesh Gautam Buddia University Bili, 2002 is inwroduced accordingly.

dto THo Fo Jlo-Tu o 346 TATF FEEN—(1282)—2002 —397—(FT/ATHAL) |
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No. 1725(2)LXXIX-V-1-1(ka}23-2008
Dated Lucknow, Auguast 29,2008
1

NOTIFICATION
MISCELLANEQUS

""" N purSuande of the provisions of clause (3) of Article 348 of the Constitution of India, the
Govemor is pleased to order the publication of the following English translation of the Unar_Pr'adesh
Gautambudha Vishwavidyalaya (Sanshodhan) Adhiniyam, 2008 (Uttar Pradeéﬁ Adhirfiyam Sankhva 21 of
2008) ‘ as passed by the Uttar Pradesh Legislature and assented 1o by the Govermor on
Anguast 27, 2008:— '

THE UTTAR PRADESH GAUTAM BUDDHA UNIVERSITY (AMENDMENT)
ACT, 2008
(U. P. ActNo. 21 of 2008)
{As passed by the Uttar Pradesh Legislature)
AN '
AcCT

to amend the Uttar Pradesh Gautam Buddha University Act, 2002.
IT 1S HEREBY enacted in the Fifty-ninth Year of the.Republic of India as follows -

- LThis Act may be called the Uttar Pradesh Gautam Buddha University Shon title
{Amendment) Act, 2008.

i —_ e - R L. L .
—— - - S
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Amendment of . 2. In section 10 of thé Uttar Pradesh Gautam Buddha University ;*\ct, 2002

ls;c l:m:c:io 991' - hereiriafier reffered to as the prircipal Act, for sub-section (2) the following sub-sccticn

of 2002 shall be substituted namely =~ el
“(2) The Committee referred to in sub-section (1) shall consist of the
foliowing persons, namely :—

. (a) one person nominated by the Chancellor,

(b} the Director (sitting or retired) of an Indian Institute of Technology or an
Indian Institutc of Management. i

(c} the Industrial Development Commissioner or, as the case may be, the
Principal Secretary to the Government of Uttar Pradesh in the Industrial
Development Department;

™

{d} Two persons nominated by the Board of Governors one of whom shall
also be appointed as the convener of the Committee by the Board of Governors.
And if none of the persons referred to in clauses {a), (b) and {c} belong to the

Scheduied Casies, at least one of the persons nominated under this ~lause shall be

from the Scheduled Castes.”
Amendment of 3. In section 13 of the Principal Act, for sub-sesticn (1) the fllovwina sub-
 Section 13 section shall be subsrituted namely ;-
“(1} The Registrar shall be appointed by the Board of Management in such
manner and on such terms and conditions as may be prescribe.”
Amendment of 4. For section 14 of the Pri.n'cipal Act, the following section shall be substituted
section 14 namely . "o
“14-The Finance Officer shall be appointed by the Board of Management
in such manner and shall exercise such powers and perform such duties as may be
prescribed or may be required by the Chancellor, the Vice-Chancellor or the
Registrar.”
Amendment of 5. In section 17 of the principal Act, in sub-section (1) for clause (a) the
section 17 following clause shall be substituted namely -
“(a) the President of Gautam Buddha Education Society who shall be
the Chairperson thereof;”
Amendment of 6. In section 29 of the principal Act, for sub-section (1) the following sub-
seclion 29 .

section shall be substituted namely -

“(1) Every employee in the first instance shall be appointed under-a
written contract, which shall be lodged with the University and a copy of which siail

be fumnished to the employee concerned.”

471 Vidhatka Gautam Data 6
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7. In section 38 of the principal Act, for sub-section (4) the following sub-  Amendment of
section shall be substituted namely:~. * ' section 38

*(4) Any amount. éi;éébdﬁng the mininum amount specified in
sub-secticn {1 may be withdmwn”'ﬁ'qm the permanent endnwment fund by th:
University 1o be credited 1o the general fund to .neet the recusring/nonrecurting
expenses of University.™

8. In section 40 of the Principal Act, in sub-seciien {1V clause () shall bz Amendm avor
section 40

omitled, .- N

STATEMENT OF OBJECTS AND REASONS

The Uuar Pradesh Gautam Buddha University Act, 2002, (U.P. Act no. 9 of 2002) has been
enacted to provide for (he ¢stablishment and incorporation of a Unitersity sponsored by the New Okhla
Industrial Development Authority and the Greztor Noida Induswrial Developmem Authorily in the State of
Utiar Pradesh, With a view to making the administration of the Univeirgity more efficient, so as to make it
an institution of excellence, it has been decided to amend (he said Act mainly to provide for,—

(&) changing the Consrituttor. of committee for the appainiment of vice-chancellor ;

(b} appointment of the Registrar and the Finance Otficer by the Board of management insicad
of the chancellor ;

{c; making the President of the Gausam Buddna Educauion Sociery as the Chair-Person of the
Board of Governors instead of the Chancellor ;

(d) regularisation of such empioyees as have workad sausfactonily during their appointment
on contract basis ;

(¢} crediting of the interest of Endowment Fund w0 the General Fund inswad of 1he

Development Fund.

2. The Uuar Pradesh Gaotam Buddha Univewsity [Amendment) Bill. 2008 is introduced

accordingly.

By order,

S. M. AL ABIDL,
Pramukh Sachiv.
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No., 13292¥/LXXIX-V-1-13-1(Ka)-14-2013

-Dated Lucknow, December 20, 2013 .
" IN.pursuance of the provisions of clause (3).0f Asticle 348 of the Constitution, the Govemor is
aleascd to order the publication of the following English transtation of the Utiar Pradesh -Gautambuddha

»’mhwaudyalaya (Sanshodhan) Adhiniyam, 2013 (Uttar Pradesh Adhiniyam Sankhya 26 of 2013) as
mqch by the Unar Pradesh Leyslarurc and assented to by the Governor on December 19,2012

THE Ul IAR PRADESH (‘AU!/\M BUDDHA UNIVERSITY (AMENDMENT)
ACT, 2013

(U.P. Actno. 26 0 2013)
["/Is'pc.'.ssed by the Unar Pradesh Legistarure]

AN
ACT:
Jurther 10 amend the Uttar Pradesh Gawlam Buddha University Act, 2002.
1115 HEREBY enacted in the Sixty-fourth Year of the Republic. of India as
followvs
1. (1) This Act may be called the Uttar Pradesh Gautam Buddha Umvcrsxly Short title and
(Amichdment) Act, 2013. . commencement .
(7) [t shail bc deemed to have come mlo fcn cc on August 23] 2013 '

2.1In ﬁccnon 10 of the Uttar Pradesh Gautam Buddha Umversny Acl 2002 Amendrentof -

hereinal fx — . . section [0 of U.P.
ter referred 1o as the principal Act, et o, 9 A 2002

{a) in sub- qccuon (1) for the words "five years” the words "three 'ycars'"l
shall be-subsiituied; '

(b) after sub seciion (3) the followmg sub-seclion shall be mseued;
namciv : :

'"{3-a)(a) Ounly such person shall be eligible for appeintment to the
office of Vice-Chancellor who has noi attainéd the age of 65 years; -

" {b) The Vice-'Chancellor éhall hold office-for a term of three years
from the date he enters upon his ofﬁce or till he attains the age of smy
c1gh;_vcarq whichever is-earlier”;

(e} aﬁea sub-section (6) “Ihe. following sub-sections shall be mwr ted,
namely:— : . . . -

-“(7) If in the opinion of the Chancellor, the Vice—Chaucc-Hor.
wilfu!lv omits or refuses 1o carry out the provisions of this Act or
abuses the powers vesied in him, or if it otherwise appears -10. the
Chancellor that the continuance of the Vice-Chancellor in- -office is
dclnmcntal 1o the inerest of the University, the Chancellor may, after
making such inquiry as he-deenis proper, by order, remove the Vice-
Chancellor
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: —
(8) During the pendency or in contemplation, of any inquiry referred to in”

sub-section {7) the Chancellor may order that till further orders-

(a) such Vice-Chancellor shall refrain from performing the functions of the
office of Vice-Chancellor, but shall continue to get the emoluments to which he-
was otherwise entitled. '

(b) the functions of the office of the Vice-Chancellor shail be performed
by the person specified in the order.” ‘ ’

Repeal and 3.(1) The Uttar Pradesh Gautam Buddha University (Amendment)  U.F

saving Ordinance, 2013 is hereby repcaled. ?(;‘:P ggclg"“

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by . the
Ordinance referred to in sub-section-{1) shall be deemed to have been done
or taken under the corresponding provisions of ‘the principal Act as
“amended by this Act as if the provisions of this Act were in force at all
material times. )

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Gawtam Buddha University Act, 2002 (U.P. Act no. 9 of 2002) hds heen
enacted to provide for the establishment and incorporation of a University sponsorcd by the New Okhla
Industrial Development Authority and Greater Noida Industrial Development Authority at Gautam Buddha,
Magar in Uttar Pradesh. Section 10 of the said Act makes provisions with respec.l to the Vice-Chancellor.
in the said section there is no provision for taking action against the Vice-Chanccllor in cases where the
Vice-Chancellor is not discharging his dutfes and responsibilities and the maximum age for the
appointment to the office of the Vice-Chancellor. Therefore, with a view to ensuring the proper functionfng
of the University and for making the term of office of the Vice-Chancellor similar to that of a Vice-
“hancellor of the State University it was decided to amend the said Act to provide for reducing the term of
office of the Vice-Chancellor from five years to three years, making provision that the maximum age for
'appointmem to the office of the Vice-Chancelior shall be 65 years and empowering the Chancellor to
:zmove the Vice-Chancellor in certain cases. ' '

Since the State 'Legislarﬁre was not in session and immediate legislative action was necessary {0
.mpiement the aforesaid decision, the Uttar Pradesh Gautam Buddha University (Amendment) Ordinance,
2013 (U.P. Ordinance no. 10 of 2013) was promulgated by the Governor-on August 23, 2013,

This Bill is introduced to replace.the aforesaid Ordinance.

By order,
i}
S. B. 8INGH,

Pramukh Sachiv.
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